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BEFORE THE NATIONAL GREEN TRIBUNAL,

SOUTHERII ZONE, CHENNAI

Original Application No.9l of 2020 (SZ)

IN THE MATTER OF

Venakatapathi Raja Yenumula,
H.No.2-232, Kesavadasupalem,
Razole Taluka, Sakhinetipalli Mandal,
East Godavari District, Andhra Pradesh.

Versus

Union ollndia and 17 others.

.. . Applicant

... Respondents

COUNTER AFFIDAVIT FILED BY THE JOINT DIRECTOR OF
FISHERIES. EAST GODAVARI DISTRICT. KAKINADA. ANDHRA

PRADESH ON BEHALF OF RESPONDENT No.l3

I, N.Srinivasa Rao, S/o N.Narasimhulu, aged about 58 years, Resident

of Kakinada, East Godavari District, working as Deputy Director of Fisheries,

Kakinada and holding the full additional charge ofthe post ofthe Joint Director of

Fisheries, East Godavari District, Kakinada do hereby solemnly affirm and

sincerely state on oath as follows:

l. I submit that as Joint Director of Fisheries (full additional charge) /

Convener for District Level Implementation Committee of Aquaculture, East

Godavari District, Kakinada, Andhra Pradesh and I am well acquainted with the

facts ofthe case, I am filing this counter affidavit on behalfofthe l3'h Respondent

(Commissioner ofFisheries, Andhra Pradesh) as authorized. I have gone through

the affidavit filed by the petitioners in suppo( ofthe OA No.9l of2020 and hereby

deny all the averments made by the Petitioner except such of those, which are

specifi cally admitted hereunder.

2 In reply to the averments made in paras of the affidavit filed by

Venakatapathi Raja Yenumula, it is respectfully submitted that, as far as the
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subject relating to Fisheries Department i2n tfr" Oa No.St of 2020 is concemed, the

Villages mentioned by the Petitioner i.e, Karavaka and Gogannamatham Villages

in Mamidikuduru Manadal, pallipalem, Antharvedi Devasthanam, Antharvedi

Kara and Kesavadasupalem in Sakhinetipalli Mandal, Chinthalamori, Gollapalem,

Turupupalem, Kesanapalli, Padamatipalem, Shankaraguptam in Malkipuram

Mandal are all located at tail end ofthe Coastal Villages and there is no scope for

supply ofinigated water to all the lands in said Villages. Moreover, tiere is a surge

of saline water into these lands due to tidal influence tkough Rallakalava in

Sakhinetipalli Mandal and Shankaraguptam major drain or Uppukaluva in

Malkipuram Mandal. Whereas, Karvaka Village has tidal influence of

Shankaraguptam drain and Gogamamatham Village is under the tidal influence of

Uppukaluva. The above mentioned drains are having the salinity of7 ppT (7 parts

Per Thousand i.e, volume of water) during Rainy season, 13 ppT in Summer

season and l0 PPT during normal season. It is also submitted that, there is no

scope for getting fresh water through surface bore wells in these Villages since the

bore water contains minimum salinity of 5 ppT and not suitable for human

consumption. In Sakhinetipalli Mandal, drinking water is being supplied to the tail

end Villages through water tankers and limited water from Tekisettipalem

lrrigation canal is being used for catering the needs of domestic and cattle

purposes. In Malkipuram Mandal, drinking water is being supptied to the Villages

through Gudimellanka Overhead Service Balancing Reservoir and at Mamidikuru

Mandal drinking water is being supplied through water containers and existing

fresh water over head tanks.

3. It is submitted that, most of these lands are barren / inundated, wherein

farmers used to depend on naturally available fishery resources. Whereas, after
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introduction of Aquaculture, the farming community has started resorting to

Aquaculture practices for their livelihood. The Coastal Aquaculture Authority and

the Depaxtment of Fisheries are the Licensing authorities for Brackish water and

Fresh water Aquaculture as per the prevailing statutes. Whereas, the Marine

Products Export Development Authority is jointly conducting farm audit along

with Fisheries Department to ensure that no banned antibiotics are used in

Aquaculture, since the Aquaculture produce is being exported to Intemational

market according to European standards. There is provision for collection of

penalties from the Hatcheries, Aqua farms in case of committing any violation as

per the prevailing statutes i.e, Coastal Aquaculture Authority Act, 2005 & Rules

and Andhra Pradesh State Aquaculture Development Authority Act, 2020 & Rules

framed therein.

4. It is submitted that, inspite of making sincere efforts by the Department of

Fisheries through Paper Publications and conducting Village level Awareness

meetings to the Aqua farming community to regulate their unregistered

Aquaculture farms, unauthorized and abandoned Aquaculture farms are still

existing / identified among the Villages mentioned by the Petitioner.

Gen
sl.
No.

Name of the
Mandal

Village
Sl. No.

Name of the Villase No. of
Unauthorized
/Abandoned

Farms

Extent in
Hectors

I Sakhinetipalli I Antharvedi Pallipalem 28 23.8,1

2 Antharvedi Dcvasthanam '14 50.08

3 Antharvedi Kara 99 60.33
4 KesavadasuDalem 2t6 30.25

2 Mam id ikuduru 5 Karavaka 22 78.0 r

6 Gogannamatham 57 75.13

l Malkipuram 7 Turupupalem ,l 0.80

8 Padamatipalem I L20
9 Gollapalem 19 4.72

l0 Kesanapalli 11 2.04

II Chintalamori 5,1 37.36

t2 S hankaraguptam l t.t2
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5. At Antharvedi Pallipalem Village of Sakhinetipalli Mandal, it is

submitted that, as mentioned at village Sl.No.l of above table, there is no

Agriculture activity in the Village. There are 2g unauthorized / abandoned

Aquaculture farms in ar extent of 23.84 Hectors which belong to Community

Collective Farming Society (CCF Society) and the same is under the possession of

different Members of the CCF Society who belong to SC, BC & Weaker Sections,

Small and Marginal Farming community. As per the guidelines of the Coastal

Aquaculture Authority / Department ofFisheries the land should be in the name of

the applicant and linked to Aadhar card ofthe individual to make the applicant as

eligible for granting License for Aquaculture. Whereas, in the present case the

lands are in the names of CCF Societv in the web land records of Revenue

Department.

6. At Antharvedi Devasthanam Village of Sakhinetipalli Mandal, it is

submitted that as mentioned at village Sl.No.2 of above table, there is no

Agriculture activity in the Village. There are 74 unregistered / abandoned

Aquaculture farms in an extent of 50.08 Hectors. Among which, 54 Farms are

existing in a total extent of27.18 Hectors belong to CCF Society, the land of

remaining 20 Farms in an extent of 22.90 Hectors are identified as Private Lands.

7. At Antharvedi Kara Village of Sakhinetipalli Mandal, it is submitted

that as mentioned at village Sl.No.3 of above table, there are 99 unregistered /

abandoned Aquaculture farms in an extent of 60.33 Hectors. In which, 35 Farms

are existing in a total extent of 12.51 Hectors belong to CCF Society. The lands

of remaining 64 Farms in an extent of 47.82 Hectors are identified as Private

Lands.

ATTESTER
.*O*.1*u Jornt Director of Fisheries

East GodavarL Kakinada

4



8.

5

At Kesavadasupalem Village of Sakhinetipalli Mandal, it is submitted

At Gogannamatham Village of Mamidikuduru Mandal. it is submitted

that as mentioned at village Sl.No.4 of above table, there are 216 unregistered /

abandoned Aquaculture farms in an extent of30.25 Hectors. In which, l2 Farms in

an extent of 3.98 Hectors belong to Endowment Department. As per the guidelines

of the Coastal Aquaculture Authority / Department of Fisheries the land should be

in the name of the applicant and linked to Aadhar card of the individual to make

the applicant as eligible for granting License for Aquaculture. Whereas, in the

present case the lands are in the names ofEndowment Department in the web land

records ofRevenue Department. The lards of remaining 204 Farms in an extent of

26.27 Hectors are identified as Private Lands.

9. At Karavaka Village of Mamidikuduru Mandal, it is submitted that,

as mentioned at Sl.No.5 of above table is not having any Agriculture activity.

There are 22 unregistered / abandoned Aquaculture farms in an extent of 78.01

Hectors in which 8 Farms in an extent of66.44 Hectors belong to CCF Society and

the same is under the possession of different Members of the CCF Society. The

lands of remaining 14 Farms in an extent of 11.60 Hectors are identified as Private

Lands.

10.

that as mentioned at Sl.No.6 of above table there are 57 unregistered / abandoned

Aquaculture farms in an extent of75.13 Hectors. In which,3 Farms are existing in

a total extent of 39.91 Hectors belong to CCF Society. The land of remaining 54

Farms in an extent of 35.22 Hectors are identified as Private Lands.

ll. At Turupupalem of Malkipuram Mandal, it is submitted that, as

mentioned at village Sl.No.7 of above table there are 4 unregistered / abandoned

Aquaculture farms in an extent of 0.80 Hectors CCF Society. Whereas, the total
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extent of 0.80 Hectors is under the possession of different Members of the CCF

Society. Whereas, in the present case the lands are in the names of CCF Society in

the web land records ofRevenue Department.

12. At Padamatipalem of Malkipuram Mandal, it is submitted that. as

mentioned at village Sl.No.8 of above table there is One Aquaculture farm in an

extent of 1.20 Hectors which belongs to Endowments Department and the said

Farm is in abandoned state.

13. At Gollapalem of Malkipuram Mandal, it is submitted that, as mentioned

at village S1.No.8 ofabove table there are l9 unregistered / abandoned Aquaculture

larms in an extent of4.72 Hectors belong to CCF Society and the same is under the

possession of different Members ofthe CCF Society.

14. At Kesanapalli of Malkipuram Mandal, it is submitted that, as

mentioned at village Sl.No.l0 of above table there are I 1 unregistered / abandoned

Aquaculture farms in an extent of 2.04 Hectors belong to CCF Society and the

same is under the possession ofdifferent Members ofthe CCF Society.

15. At Chintalamori Village of Malkipuram Mandal, it is submitted that as

mentioned at village Sl.No.l2 ofabove table, there are 54 unregistered / abandoned

Aquaculture farms in an extent of 37.36 Hectors. Among which, One Farm in an

extent of 1.20 Hectors is in abandoned state in un-surveyed land of Govemment

ol Andhra Pradesh. One Farm in an extent of 0.40 is in abandoned state and the

lands of remaining 52 Farms in an extent of 35.76 Hectors are identified as Private

lands.

16. At Shankaraguptam Village of Malkipuram Mandal, it is submitted that

as mentioned at village Sl.No.l3 of above table, there are 3 unregistered /

abandoned Aquaculture farms in an extent of 1.12 Hectors. Among which, 2 Farms

i-(ufu.lb
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in an extent of 0.72 Hectors belong to CCF Society and the same is under the

possession of its Members. The reaming One farm in an extent of 0.40 Hectors is

identified as Private land.

17. It is also submitted that, apart ftom the submissions made earlier by the

Joint Director of Fisheries, East Godavari District, Kakinada in the present OA

No.9l of 2020, the action taken after stopping the unauthorized / abandoned

Coastal Aquaculture farms in East Godavari District is submitted for kind perusal

ofthis Hon'ble National Green Tribunal as follows.

Coastal Aquaculture Authority (CCA) Rules:

18. Essential steps are being taken by the State Fisheries Officials as per

clause 5.2 of CAA guidelines for regularization of Coastal Aquaculture, to ensure

that the waste water is to be treated in an Effluent Treatment Pond (ETP) before it

is released into the natural system and an ETP as a Reservoir for holding and

re-generating waste water is mardatory for farms larger than 5 Hectors. Efforts are

also being made to ensure that a minimum l0o% oftotal Farm area is to be reserved

for this purpose. And so far it was ensured to recommend / granted Licenses to the

Aqua farms having their farming area only below 5 Hectors, which does not

require ETP. Steps are also being taken by the State Fisheries Officials in

coordination with the CAA / Drugs Department / Revenue Department in

conducting inspections ofthe Aqua Shops / Hatcheries / Aqua Farms from time to

time to inculcate responsible healthy Aquaculture practices among them and also

for evoking provisions, if violations are noticed and applying polluters pay

principle. Whereas, in spite ofall these efforts it is possible that stray incidents of

violations may occur.

ffu'@e\)
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Alvareness Camps:

19. Steps are being taken through Rythu Bharosa Kendras (RBK) system,

which was introduced by the Govemment of Andhra Pradesh, to strengthen the

gaps in the Agriculture and Allied Sectors including Fisheries. The State Fisheries

Department has positioned one Village Fisheries Assistant for every 1000 Hectors

of Aquaculture area in the District, who are well qualified and specially recruited

to cater the needs and purpose of farmers' interest, since Aquaculture is one of the

fast growing sectors creating abundant rural livelihood. These Village Fisheries

Assistants are continuously helping the Aqua farmers for practicing sustainable

Aquaculture through Matsya Sagu Badulu (MSB) at Farm gate, a system

introduced by the Govemment ofAndhra Pradesh.

Capacity building on Sustainable Aquaculture:

20. The Department of Fisheries and Marine Products Export Development

Authority (MPEDA) are conducting off campus training programmes to the small

and marginal Aqua farmers on Sustainable Aquaculture practices ard impact of

usage on banned antibiotics in the Aquaculture as listed by the Govemment of

India. We are also emphasizing on purchase and usage ofFarm inputs which are

approved only by the CAA and also imparting training on species diversification

by encouraging brackish water fish culture.

Redressal of complaints through Spandana:

21. The Govemment of Andhra Pradesh established Public Grievance

System in t}te name "Spandana". Wherein, on every Monday Spandana

programme will be organized at Mandal Level consisting of all Mandal Level

Officers ofvarious Departments, including Fisheries Officials, headed by the

ATTESTER
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concemed Mandal Tahsildar to receive and redress the grievances ofthe public. In
the same manner, the District Officers shall also attended the Spandana programme

at District Level headed by the District Collectors concemed. Whenever,

Aquaculture disputes are arised, Fisheries Officials in coordination with the

Revenue, Agriculture & Irrigation Officials are thoroughly conducting field

survey / inspections and disposing the grievance petitions duly ibllowing the

Aquaculture guidelines. In case of noticing any violations in Aquaculture

practices, the Mandal Level Oflicers are taking steps to stop Aquaculture practices

in such farms and imposing penalties as recommended for such violations in the

guidelines through District Level Implementation Committee (DLIC) of

Aquaculture.

22. As part of efforts to regulate the unauthorized Shrimp culture at

Murripolem Village, Mamidikuduru Mandal, basing on a complaint from the

members of lulls Abhyudaya Sangham of Adum:, the Asst. Director of Fisheries,

Razole has initiated action by enquiring into the matter through joint inspection by

the Mandal level officials i.e, Tahsildar, Mamidikuduru, Asst. Inspector of

Fisheries, Mamidikuduru & Asst. Engineer Irrigation, Head works, Razole and as

per the field inspection report and instructions of the District Collector, East

Godavari, Kakinada, 14 unauthorized shrimp culture tanks located at the River bed

of Vainatheya River of Gogannamatham village and some parts in Adumr village

of Mamidikuduru mandal, which were also located within the Coastal Regulation

Zone (CRZ) were demolished on 22.09.2021, as the land belongs to the

Govemment intend for maintaining River bund and berm.

23. Apart from the above, Prior to demolishing the tanks, Show cause

notices dated 07 -09-2021 were served by the Executive Engineer / River

ATTESTER,Ltuo-1fu.u Joint Director of Fisheries
East Godavarlr Kakina(A
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Conservator, Head works Divis,on, ,o*lLr*u- to four Aqua farmers / owner of
Prlate Zeroyati lancb to produce valid permissions / licenses oftheir shrimp farms

with a stipulated time of 14 days and since they did not produce any proof of
documents, on 22. O9.Z02l the unauthorized shrimp culture tanks were demolished

as recommended for such violations in the guidelines, as detailed below.

23. It is submit that, as per the Revenue records the farmers are no way

connected to the land in Rs. No.320, 330 and 331, since the land in Rs.No. 331 is

merged in River bed and the land in Rs.No.320 and 330 is identified as

Covemment land and the Govemment has not issued any lease orders in favour of

any persons, to say that the certain farmers are in occupation of the lands since

generations, wherein they are doing Shrimp cultivation for past over three decades.

The pictures showing the existing ground reality of the unauthorized / abandoned

Aquaculture farms are herewith submitted in Arnexure- l to IV and other

documents in Annexure V to VIl, for kind perusal ofthis Hon'ble National Green

Tribunal.

In view of the facts and circumstances submitted supra, it is therefore

prayed to this Hon'ble National Green Tribunal to be pleased in considering the

issue in Socio Economic point of view by passing suitable orders in the present

OA No.9l of2022.

ATTESTER
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&.1,
Joint Director of Fisherles

East Godavari, Kakinada

Name ofthe Pattadhar

Sri. Sasi Vera Venkata
Subrahmanya varma

320-1B.320-lB
320-28

Smt. Sagi padmavathi 320-1B.320-lBl
320-8,320-3A

Sri. Bhupathiraju
Satyanarayanaraiu

320-2B,320-2Bt
320-3A,320-3A1

Sri. Kothapalli
Balaramakrishnam Raiu

330-2B
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Oo. the reasons stated supra, it is therefore prayed that this Hon'ble

National Green Tribunal may be pleased to dispose of the OA No.9l of2020 and

pass such other order or orders as may deem fit and proper in the circumstances of

the case.

Solemnly swom and signed before me

on this l9'h day of March,2022 loint Director of Fisherles
East Godavari, Kakinada

loint Director of Fisheries
East GodavarL Kakinada

Before me

Govt. Pleader for Andhra Pradesh at

National Creen l ribunal 1SZ). Chennai

G::=>.B.-:.1
ATTESTOR.u/aib.l?rb

g*

VEzuF1CATION

I, N. Srinivasa Rao, S/o N.Narasimhulu, working as Deputy Director of

Fisheries, Kakinada and holding the full additional charge of the post of the Joint

Director of Fisheries, East Godavari District, Kakinada do hereby veri! that the

contents of the above paras are true to the best of my knowledge, beliel,

information and as per records.

Hence verified on this 19'h day of March,2022 at Chennai.
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Govemmcnt of Andhra Pmdesh

Dcpartment ofFishedcs

From
P.Koteswam Rao, M.Sc.,
Joint Director of Fisheries(FAc),
East Godaari Dist., Kakinada.

To
The Go!'t. Pleader, Andhm Pradesh,

Hon'ble National Green T bunal,

Southem Bench at Chennai.

Madam.

Sub: - Lishcrics- Ilasl Godavari District - NG I Original Applicalion Nq'-- 2020

Irilcd by Sri Venkatapathi Raja Yenumula of Kesavadasupalem village'

Sakhinetipalli. Mandal. East Godavari Dislrict slatus submitted - Rcg'

Rcfr 1' Original Application No.-- 2020liled by Sri Venkatapathi Raju Yenumula ol'

Kesavadasupalem village, Sakhinetipalli. Mandal, East Godavari Districl'

2. Lr.No:09/Coul1 Case -2020 Dt.0l -07-2020 of the Fishe es Developnent

Officer. Razole.

while denying the allegations and contention of the Petitioner Sd Venkatapathi Raju

Yenumula made in his complaint to the llon'ble National Grecn Tribunal at Chennai. I submit

that. as per the remarks lirnished by the Fishe cs Development Officcr' Razole vide relerence

2"d cited. the existing extents of Aquaculture area was notified under Aqua zones by the District

Adminislralion againsl the Villages mentioned by the Petitioner i11 his complainr'

S,NO Name olthe Mandal Name ofthe Village Extent (in Hcctares)

1 Malkipr.rram Gollapalem 9.436

2 Malkipuram Tumupalem 5.0

3 Malkipuram Kesanapalli 4.6

4 MalkiDuram Padamatipalem 6-4

5 Malkipuram Sankaraguplam 13.208

6 Malkipuram Chintalamori 45.96

7 Sakhinetipalli Kesavadasupalem 54.22

8 Sakhinetipalli Srungavarapadu 29.424

9 Sakhinetipalli Anthanedi Kam 34.995

t0 Sakhinetipalli Anthar!edi 169.874

It is submitted that, the Aqua culturc area mentioned in the villages supra arc situated in

within the limits ofthe Coastal Aquacuhure authority i.e from high tide line (HTL) ofthe Codst

up to 2 kms and there is no Agriculture aclivity in the vicinity of around the 50 Meters from any

of thc Coastal Aquaculture farm and there is no possibility of causing harm to the Agriculturc

0rops.

In case ol'finding any un authorized Aquaculture activities at an] part of the Districl.

timely action shall bc initiated 10 regulate such farnrs as per the Guidelincs of the Coastal Aqua

culture Authority Ac1.2005. It is also ensured thal, the Aquaculture Iarms arc mainlaining all the

parameters prcscribed to prevenl the pollution in the Environmcnt and as well ds ground water

pollution.

Contd..2l
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It is further submitted, that, all the Aquaculture farms are having proper drainage syslem

and releasing he waste water into existing natural drains only, so there is no damage to nearby

Paddy fields and other plantation crops. The District Administrarion is taking all precautionary

and corrective steps to protect the environment and promoting friendly Aquaculture practiccs

only.

11 is also submitted that, the soil erosion may happen due to other factors such as wave

actions, destruction of natural vegetation and high winds etc. So Aquaculture precticcs are no! al

all leads to beach soil erosion since the shrimp farming practices are limited to CCAjurisdiction

and not hindering the free flow ofwater in the natural drainage courses.

The petitioner is cunently residing at London (U.K) and he did not visil his native place

Chintalamori during past 6 months.

It is submitted that, the District Administration (District Lcvel Commitlee for Brackish

water Aquaculture) is st ctly compiling the guidelines issued by the Coastal Aquaculture

Authority. Chennai and taking immediate steps as and when any iregularity is noticed by the

local Administration.

In the light of the facts submitted supn, the contentions and allegations madc by the

Petitioncr in his complain 1l] the Ilon'ble National creen I ribunal at Chennai desen es no merits

to be considered as prayed for.

This is submitted fbr favour ofkind perusal and suitable orders.

Joint
East Codavari Dist., Kakinada i.0 , -I \ ,/^^.',"4.V'

-.\\'
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(]OVI'RNMENT OF ANDHRA PRADESH

DEPARTMENT OF FISHERIES

From :
P V. San,anarayana. M Sc '
Joift Di;ector ofFisheries (FAC)'

East Goda\ari Dist . Kakinada '

Sir.

To
The Govt. Pleader for AP '
Hon'ble National Green Tribunal'

South€m Bench, CheDnai'

Rc No NGT/OAJ91/A6/2020' Datea 02 202l

sub: Fisheries -National Green l ribunal o A 
ii;"tl*?31'r"i,i];'Xli.XLil

Venkatapathi Raja Yenumula - sul

or'"T.,'i ani o'r<lt lind perusal and funher action' as called for - Reg'

Ref: l. This office Lr'No 775lA6/2020' dated 0l 07 2020 ad&essed to the

"'" c.,nt pteuae,, Andka Pradesh' Hon'ble NCT at Chennai 
'

z Eii", i""a oi p-i ioi0 passed.in o A' No 91 / 2020 bv the Hon'ble
' i",i.*i cr."" itibunal'{southem Bencht' Chennai'

I fri"ii.. e+mCrlol/2020 Dared 02 07 2020 ofthe Colleclor & District

Masisfate. East Codavari, Kakinada'

+ 'ii,ri'"ii"" n" n"-NCT/oA/e liA6l2020' da(e 06 10 2020'

5. Note submitted ir OA No gl of2020 on the visit ofthe Hon'ble National

Grcen Tribunal's team to East Godavari Distdct' Andha Pladesh'

6. O.A. No. 9l / 2020 filed bv Sri Venkatapathi Raja Yenul*u "! ," 
i"*uuau"opa"-, Razole Taluka' Sakhinetipalli Mandal' East Godavafl

District, A.P.
z. 

"rrL-"ii"". 
ar"a 27.01 2021 received ftom the Collecterate of

East Godavari District, Kakinada'

t. if,i" "fi"" 
n". N". NGT/OA/91/A6/2020' Date 28 01 2021' - -

S. i"l^;rh".l"irt*",ions dated 06'02 2021 ofthe Gort Pleader for AP '
Hon;bte NGT, southem Bench, Chennai

ln compliance to the instructioos issued vide reference 9'h cited' I am submitting

hereunder the remarks against the av€rments made at para No 8 and 9 in O'A No' 9l / 2020

frled by the petitioner Sri Venkatapathi Raja Yenumuta before the Hon'ble National Green

Tribunal (Southem Bench)' Chennai, for kind perusal as follows'

It is submitted that, the following remarks have already been submitted to the District

Collector, East Godavari' Kakinada as insisted for filing counter by the District Collector as

respondent covedng all related Departme[ts in the Dist for filing counter before the Hon'ble

National Green Tribunal (Southem Bench), Chermai'

In reply to the averments made in para No' 8 ofthe affidavit: it is submitted that' the

contention and allegations made by the Petitioner against machinery of Fisheries Department,

Govertunent of Andhra Pradesh, as if, not being followed the guidelines prescribed by the

Government to regulate the Aquaculture, CRZ norms' Environmental and social impact of the

areas, especially at Pallipalem, Antarvedi Devastanam' Antharvedikar4 kesavadasupalem'

Chintalamori, Sankaraguptam, Padamatlapalem, TurpuPalem, Gollapalem' Kawaka' Kesinipally

located in Malkipuram and Sakhinetipali Malrdals of East Godavad District' while the farmers

are setting up the Aquacultue farms without approval ofthe concemed authorities and that' the

Contd..2
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1

Aqua Industry / Aqua famers have forced the Govemment to ame[d / dilute guidelines in the
GO. Ms. No. 7, AH, DD & F (Fish.ll) Dept., dated t6.03.2013 in issuing rhe cO. Ms. No. 15,
AH, DD & F (Fish.II) Dept., dated 26.05.2015, are not true and correct and tenable.

In this connection, it is submitted that, Aquaculture is a highly profitable venture,
especially in southem states of India and it has increased the availability of nutitive food for the
growing population and the Aquaculture industry has grown enormously, leading to purchase of
agricultural and fallow lands by efltepreneurs for setting up small and large_scale aqua farms in

Andhra Pradesh. And to protect the adjoining ecosystems, leading to socio_economic and
environmental problems in the coastal areas and avoid environrnental impact of aquaculture
includes eutrophication, oxygen depletion and pollution of the sur.ounding waterc ard their
biota, the Department of Fisheries is taking timely action to regulate the Aquaculture and to stop

the defaulters from violating the guidelines and CRZ norms. [t may please be roted that, in
Aquaculture practices biodegraded material like Cow duog as manue and supplementary feed

are used for Aquatic animals, which are 100% biodegradable and no non-biodegradable material

is used unlike in Agiculture as pesticides.

It is submitted that, the very purpose of formulating the guidelines by the Golt. of
Andhra Pradesh is to consider the cases fot regula zation of existing unregisteted fresh watet

aquaculture fanns and also for registering new ftesh water aquaculture farms, to ensure that liesh

water aquaculture should nol cause any detriment to the ecology and environment ard also that

aquaculture activities have to be regulated to protect the livelihood ofvarious sections ofpeople

vide GO.Ms.No.7, dated 16.03.2013 and subsequent amendments. And to regulate the fresh

water aquacultue in agriculture lands or ofany other category, the cornmittee constituted by the

Govt. is stictly adhering to the parameters / guidelines issued from time to time, as follows.

l. Objections ofthe neighboring agriculture land holders are being called for with a

notice of 15 days time
2. Fertile agriculture lands are not

aquaculture ponds except in case

prone to water logging.

3. Not to obstruct natural drainage canals / flood drains.

4. To be located at least l0 meterc fiom the nearest village and drinking water
source.

5. Fresh water aquaculture should be located at least 3 meters fiom burial ground,
worship places, road margins and neighboring agricultuie lands.

6. To prcvent seepage problem to the neighboring agdculture lands the owner /
lessee of the aquacultue farm should maintain seepage canal in the gap of 3

meters.

7. Not to use water drawn from bore wells except for supplementing the losses ftom
evaporation, seepage, etc,,

8. To ensure that the emu€nt quality at discharge point confirms to the specific
standad Eescribed by the AP Pollution Contlol Board.

It is turther submitted that, the govt. of A.P vide GO Ms No.15 Dated.29.04.2013 has

formulated the guidelines approved by Gott. ofIndia for culture the exotic species, L.vannamei

permitted for conversion in to fresh water

the lands are less productive low lying and

Contd..3
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' 
"ide 

the judsdiction ofthe Coastal Aquacultue Authodty

in ftesh water / inland farms located out

(CAA), having a water salinity of 0'5ppt shall be required to register-fteir farms with the State

Fisheries Dept. Howev"r, the fatm" to"ut"d *ithin the jurisdiction ofthe CAA shall register with

CAA onlY

. Apart tiom the irtlove' it is submitted that' considering the current sc€ndio irl exparsron

of aquaculture in both ftesh water and brackish water areas in the state' the Go v't of A P have

formulated the guidelines vide GO Ms' No 16' AH DD and F (Fish) Dept'' dated 20 04 2018'

for declaration of Aqua Zones in the Costal Districts ofthe State and constituted a committee for

survey and identification of areas for preventing the conve$ion of fertile agriculture helds into

fish ponds and to take up fish cultue in the low lying' prone to water logging and agriculturally

unproductive lands.

Accordingly, it is submitted that, survey was conducted by identifying the existing

agricr-rlture area and potential area for fulther conversion taking into considemtion of the nature

of soils, low lying and low fertile where most of the area is already converted into fish tanks'

especially the compact aquacultue areas of low productive lands werc identified in the Revenue

villages and proposed as aquaculture zones to rcgulate inegular conversion of fefiile lands into

fish ponds and was published in the District Gazette Notification'

It is submitted that, in compliance to the Order dated 01 07 2020 passed in O A No 9l

of2020 by the Hon'ble National Green Tribunal (Southem Bench), Chennai, the Collector, East

Godavari Distdct, I(akinada has nominated three officers in the Joint Committee constituted as

requested by the Research OIficer, Ministry of Environment' Forcst and Climate Change'

Chennai, for inspection and to come up with the facts and findings against the complaint filed by

the Petitioner Sri VenkataPathi Raja Yenumula before the Hon'ble Nalional Green Tribunal'

Itissubmittedthat,theHon,bleNationalGrcenTribunal,steamalongwithSubCollectol'

Amalapuatn and other concemed District Officials have visited the aquaculture areas in East

Godavari District mentioned in the O.A. No 91 of 2020 dated 09j22020 and 10 122020'

res,ectivel, 
contd..4

Composition of the Committee

5t.ttd ColIector oltoncemed District

p.in".' 
-.. - --,pul 

S"i"ntis it 
"harge' 

Regional

Re.eaich Centre. CI I 4.!l]qJgy49.-
t"prtyt.e"to., R"gto.al Centre, MPEDA'

lfllsntist-in-ch6Es,p.gionalCentre,

n-.pr"sentatiueof caA,Chennai'

n ep."s"ntutiu"-f CBA, Chennai

p,osrei 
_ --sire Fish r Shrimp Farmer as ttr be

norn'inated by the concemed District Fishery

["orer.ntuti* ofsvvU. Tirupati (to be

nominated by rhe Dean FislE{EEli3rryfq)
Dt"t,t"tE"h*y bfi,"- .f th" concemed District

1 ) Fresh water farmer -2
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Defails offield inspection dated 09.12.2020:-

The Hon'ble NGT's Team along with said District officiars have conducted site
inspection of the Aquaculture areas in connection with violation of CM norms in existing villages
of Gollapalem, Turpupalem, Sankaraguptam, Chintalamori of Matkipuram Matrdal,
Kesavadasupalem ofSakhinetipalli Mandal and Gogannamatam Village of Mamidikuduru Mandal.

During the couse of inspection, the tearn has come across some abandon Aquaculture
tanks. The Mandal Level committee headed by the Tahs dar concemed along with Mandal lever
Fisheries Officials have already identified the defaulting Aqua farmers who were involved in
violation of CRZ norms and served them with notices by stopping their unauthorized activities. rhe

details ofthe violators is submitted , as follows.

sl.
No. Name Father Name Village Mandal Date of

Notice
I Chanta Veerabraham Ranrudu Iurpupalem Malkipurarn 26 l0-2020

Ghanta Aseerwadam Samuel Turpupalem Malkipuranl 26-10-2020

Ghantal Lazaru Jeevaratnam Turpupalem Malkipurarn 26-r0-2020

4
Kombothula Venkata
Rao

Kutumba Rao Gollapalem Malkipuram l6-r0-2020

5 Ghanta Sanjeeva Rao Gollapalem Malkipuran t6-t0-2020

6
Komboth'rla

Venkanna Gollapalem Malkipurarn 26-t0-2020

'7 Ghanta
Premanandam

Turpupalern Malkipuram 26-t0-2020

8
Rapaka Sri
Ramamurthv

NIul) alu Collapalem Malkipuram :6-r0-2020

9 Ghanta Dharma Rao
Venkata
Narasa\aa

Turpupalem Malkipuram 26-t 0-2020

l0 Medida Siroratnam Bhima Rao Collapalem Malkipuram
26-t0-2020

ll Chanta Rajababu Rama Mufthy Collapalem Malkipuranr
26 l0-2020

12 Bonam Murahari venkata Rao Chintalamori Malkipuram
26-10-2020

l3 Kollabathula Abbulu Surya Rao Chintalanrori Malkipuranr 26-10-2020

l4
Kollabathula Bhima
Rao

Ramachandra
Rao

Chirrtalamori Malkipuram 26-10-2020

l5 Rapaka Vijaya
Kumar

Syambabu Chintalamori Malkipuram 26-10-2020

l6 Nalli Babu Rao Joga Rao Chintalamori Malkipurarl 26-10-2020

11
Ghanta takhmana
Rao

Arjanna Turpupalem Malkipuram 26-10-2020

l8 Ghanta Vara Prasad S,rhha Rao Turpupalem Malkipuram t6 l0-1020

t9 Ghanta Prabhakara
Rao

Bhimudu Turpupalem Malkipuram 26-10-2020

20 Dedla Vijaya Raju Subba Rao Gollapalem Malkipuram 26 I0-2020

21
Rapaka Lakshmana
Rao

Venkateswarlu
Sankaragu
ptam

Malkipuranl 26-t0-2020

22
Kollabathula
Neelavathi

w/o Bhujanga
Rao

Sankaraguptam Malkipuram 26-10-2020

2) Achanta
Suryanarayan

Seetharamayya
Kesavadasu

Dalem
Sakinetipalle t6 l0-2020

21
Koravati
Suryanarayana

Kondalarao
Kesavadasu
Dalem

Sakinetipalle 26- l0-2020

25
Kollabathula
Nagabhusanam

Kesavadasu
palem

Sakinetipalle 26-10-2020

26
Kollabathula
Namsimhamurthy

Somayya
Kesavadasu
palem

Sakinetipalle 26-10-2020

Contd..5
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The Mandal level Committee has submitted the

inspection team of Hon'ble National Green Tribunal'

said notices to the

It is submit that, the Mandal level Committee has already initiated action against the

defaulting Aqua farmers by demolishing / breechings the bunds of all such un-authorized

Aquaculture farms, which were located within the CRZ area' apart from disconnecting the power

connections of the Aquaculture farms and the Mandat level Committee is taking all possible

precautions in restricting the larmers Aom indulging / resorting to any kind of unauthorized

Aquaculture in the area / ponds, which were previously demolished by maintain stdct vigilance

over the said Aquaculture farrns'

Details of field inspection dated 10'12'2020r-

The team of the Hon'ble Hon'ble National Green Tribunal along with said District

ofticials have also visited the l-erry alea ofKotipalle near the Railway bddge wrdel construction

at K.Gangavaram Mandal and found no obstructions for free flow of water and violations in this

regard.

In reply to the averments rnide in parr No' 9 ofthe aflidavit: it is submitted that' the

contention and allegatioos made by the Petitionel in stating that, though the judgment was passed

by the Hon'ble Supeme Cout oflndia 23 years back, it is not being complied even till date and

that the Aquacultue ponds / lndustry in coastal zone area has increased many folds in Andhra

Pradesh due to non implementation of Envircnment Act, CRZ Notification etc 
' 

are not true and

incorect and tenable, since the facts and development that took place in the recent years for

regulating the activities connected with coastal aquaculture in the coastal areas are submiited for

kind perusal, as follows.

It is submitted that, for Brackish water aquaculture, the Golt of India has introduced the

THE COASTAL AQUACULTURE AUTHORITY ACT, 2005 and the guidelines fomulated

therein for regulating the activities conn€cted with coastal aquaculture in the coastal areas and

for matters connected therewith or incidental thereto. wheleas, "coastal aquaculture" means

culturing, under contolted conditions in ponds, pens, enclosures or otherwise' in coastal areas' of

shrimp, prawr\ hsh or any other aquatic life in saline or brackish water; but does not include

fresh water aquacultwe and the area declared as the Coastal Regulation Zone The following

committees were constituted at Distdct Level and State Level to facilitate the Coastal

Aquaculture to implement the Coastal Aquacultue Act, 2005'

26- l0-2020

26-10-2020
thavvakula
Chittibabu 26-10'2020

26-10-2020

copies of the

Contd..6
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SakinetiPalle
2',7 Suryanarayana

Mrrrthv

Kesavadasu
palem

K"aurudua, Sakinetipalle
28

79

Suryarao

SakinetiPalle
Achanta Venkanna Narayana Swamy Dalem

Kesavadasu

Dalem
SakinetiPalle

30 Chinta Baratarao
Narasimha
Murthv
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Co-po"itio, oitt 
" 

Di.t i"t LerJ CommittE

R"p,"sentatiue of th" StuteTGiorGit ,*
Revenue Deoartmenr
R.presentative ofihistaG. Union fenir,r.1

-6-

DISTRICT LEVEL COMMITTEE

STATf LEVEI, COMMITTEE

Sl. Nc Compo.ition ot rhe DisGct Le, el Committee Status

I Secreta4t-in-charge of f istreries of the State I
Union Territory

Chairperson

2 Secretary-in-charge of Revenue of the Stat,
Union Territorv

Member

Secretary-in-charge of Environment of the Stat,
qdq! Territory

Member

4 Representative of the Marine products Export
Development Authority

Menrber

5 Director / Commissioner-i.r-chatge oi.isheries of the
State Union Territorv

Mcnrbel

It is submit that, the Department of Fisheries is coodinating with the committees

constituted under the CAA Act, 2005 for restricting the farmers from indulging / resorting to any

kind of unauthorized Aquaculture within the jurisdiction of Costal Aquaculture Authority.

The Department of Fisheries through District Administration is taking all possible

precautions to control the violations at Aqua Zone and Coastal Regulation Zones (both at Fresh

water and Brackish water areas), duly complying the guidelines prescribed by the component

autho.ities. Since submifted for favour ofkind information and taking further necessary action.

1rn;tt 
^tfi 

fD 6L olP,en o..o2.21 ol 3,1fl PO

You$ faithtully,
rN, ^y.v.Ptfi+,r

JD Fisheries (FAC),
East Godavari Dist., Kakinada.

Representative of th- StatJ/ Union T.nitory
Environment DeDartment
Representative of the Statel.nion-.rrito-
Zilla Parishad
Asst. Diiector / Dist. Levit FisheriE Off,cers of
the State / Union Territory Fisheries

Status

Chairperson

2
Member

l
Member
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GOVERNMENI OF ANDHRA PRADESH

DEPARTMENT OF FTS}IERIES

From :

P.V. SatyanaraYan4 M.Sc..
loint Dircctor ofFisheries (FAC)'

East Godavari Dist., Kakinada ,

To
The GoYt. Pleader for A.P ,

Hon'ble National Green Tribual,
Southem Bench, Chennai

Sir,

Sub: Fjsheries -National Green Tribunal - O'A No 91 / 2020 (SZ) - filed by"-" 
iii v"ntut"pathi Raja Yenumula submission of further repo( on the

action taken to regulate the unauthorized aquaculture activities at East

Godavari District of Andhra Pradesh Reg'

Rel l. This office Lr.No.7'l5lA612020, dzted'01.07.2020 addressed tothe

2. Order dated 01.07.2020 passed in O A. No. 91 / 2020 by the Hon'ble

National Green Tribunal (Southem Bench), Chennai.

3. Fife No. E4NGT/01/2020 Dated 02.07.2020 of the Collector &
Distdct Magistate, East Godavari, Kakinada.

4. This office Rc. No.NGT/OA/911A612020, date.06. 10.2020'

5. Note submitted in OA. No. 91 of 2020 on the visit of the Hon'ble

National Green Tribunal's team to East Godavari Diskict, Andhra

Pradesh

6. O.A. No. 9l I 2020 filed by Sri Venkarapathi Raja Yenumula of
Kesavadasupalem, Razole Taluka, Saklinetipalli Mandal, East

Godavari District, A.P.
7 Instructions d^ted 27 .Ol .2021 received iiom the CollectoratE of East

Godavari Districl, Kakrnada.
8. This oflice Rc. No. NGT/OA/g1/A6/2020, Da1e.28.01.2021.

9. Telephonic instructions dated 06.02.2021 ofthe Go!'t. Pleader for AP.,

Hon'ble NCT. Southem Bench, Chennai
10. This office Rc. No. NCT/OA./g1lA6l2020,Date 06.02.2021 addressed

to the Govt. Pleader for A.P., Hon'ble NGT, Chennai.

I submit that, in continuation to the rernarks already submitted by this oIfice vide

reference 10d cited in O.A. No. 91 / 2020 (SZ) filed before the Hon'ble National Green Tribunal

(Southem Bench), Chennai by Sri Venkatapathi Raja Yenumula, the action being initiated by the

District administration to regulate the tmauthorized Aquaculture activities in East Godava

District of Andhn Pradesh, especially through the Fisheries and Revenue Departrnenls is

submitted for kind perusal, as follows.

At Razole Fisheries DMsior! basing on the comptaints of the neighboring

rcsidence near the Aqua farming are4 the Fisheries and Revenue Departments haYe initiated

action by serving notic€s to the alleged Aqua farmers and after enquiry atrd establishing the

violations against the Norms and guidelines, in the 2d week ofJune 2021 action was initiated by

the lvlandal leyet team so constituted by demotishing the unarlhorized Aquaculh[e ponds and

for viotation ofthe guidetines as part ofrcdrcssing the grievarc.es ofthe effected residents.

Rc. No. NGT/OA-/g t/A6/2020. Date l8.06 2021
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The dstairs ofthe uauthorized aquacurtue ponds demolished ar Razore Fisheries
Division are submitted as follows.

st.
No. Name of tte Farmer Village Matrdst

Malkipuram

RS. No.

219-llA

f,xtent in
Acrs.

I
Bonam Nagendra SaWa
Devi Ramya
D/o Narayana

Chinlhalamor
L00

2.
Bonam Venkata Suresh
S/o Rama Rao Chinthalamor Malkipuram 216-1

2164

0.56

0.84

Dodda Satyanarayana
S/o Sathi raju Chinthalamor Malkipuram

4.
Rekapalli canga raju
S/o Venkateswara rdo

Chinthaiamor Malkipuram 216-5 r.l0

5

Pinapothu
Ven-kateswarl u
S/o Veera Swamy

Artharvedi
Devasthanam Sakhinetip@lli 979 L00

CHINTALAMORI VILLAGf,:

E
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Accordingly, action was also taken by the Fisheries and Revenue officials by

demolishing the unauthorized aquaculture ponds ai Kakimda Fisheries Division and details are

submitted for kind prerusal, as follows.

,l

sl.
No.

N.me of the trarmer Village Matrdal R.S. No. Extert in
Acrs.

I

Jaldhani Bhava Raju
S/o Thammayya and
Vasamsefti Venkata
Lakshmi
Wo Ganeswara Rao

Gonipudi Karapa
44-t,4s-1,
60-1, 60-3,
44-1,44-2

5.40

2
Madhukuri Hynavathi
Wo V.V.V- Ramanna
Chowdary

Gorripudi Karapa 36r-t,363-2 ,1.38

F{

-^.::.r B
i

10
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It is submitted that the Fisheries and ReveDue Deparhrerrs under the guidanc.e of

the Districl Administration shall be taken up in a continuous process in phased manner to

demolish the unauthorized aqua ponds by restricting the aqua farmers from indulging / resorting

to any kind of unauthorized Aquaaulture activities and also shall coDduct awarcness camps to the

eligible Aqua fsrmers to regularize their activity after ease of the Covid- 19 restrictions.

This is submitted for favour of kind perusal.

Youn faithfully,

Copy submitted to the Disfict Collector / Chairman for DLC of FWA, East Godavari, Kakinada
for favour ofkind information.

Copy submitted to the Joiit couector (RB & R), East Godavari, Kakinada for favour of kind
information.

Copy submitted the Commissioner ofFisheries, AP., vijayawada for favour ofkind information.
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